
O.A. No.514/10 

QIDER 	1 NOVEMBEL LQ 

Sn BM. Mohanta 	 . Applicant 
Vrs. 

Union of India & Others . Respondents 

Cor am: 
HON'BLE MR. SRMOHAPATRA. MEMBER(A) 

Heard Sri. S.N. Sahoo, Ld. Counsel appearing for the 

applicant and Sri S. Mishra, Ld. Addi. Standing Counsel appearing 

on notice fbr the Respondents on whom a copy of this O.A. has 

already been served on 13.08.2010 and perused the materials 

placed on record. 

2. Sri. Sahoo, Ld. Counsel appearing for the applicant 

ibmits that the contention of the applicant is that though he was 

promoted with relrospective effect in the scale of Rs.l0,000 325-

1 5,200/- he has not received the differential in pay and allowances 

for the period from October, 1999 to May, 2009, From May, 2009 

onwards he had received pay and allowances at the higher scale 

of pay. He has already ubmitt.ed representation to Respondent 

No.1 on 22.12.09 (Anncxure-AJ5) claiming the arrears of pay and 

allowances in the scale of Rs.10,,000 - 325- 15,200/-. Since no 

response has been received so fi*r from the Respondents, the 

applicant has approached this Tribunal by filing this present 

Original Application uder Section 19 of the Adminidrative 

Thbmi al ' Ad, 1985, with following prayer:- 

"it is humbly prayed that this Hon'ble Tribunal 
after hearing the parties be pleased to allow this 
O.A. by directing the Respondents to extend the 

ale of pay as per the pay fixation made under 
Annexures-A13 and A14 for the period from 



-z- 

October, 1999 to may, 2009 in favour of the 
applicant and be further pleased to direct the 
Respondents to calculate the differential aear 
sakuy for the said period and dthurse the same in 
favour of the applicant with in stipulated period." 

Sri Mishra, Ld. AddI. Standing Counsel for the 

Respondents subniits that he has no insiruction in this matter so far. 

Since the representation has not yet been considered 

and decided and it is a matter where apparently there is no dispute 

regarding the thte of promotion of the applicant to the higher gnde, 

and as agreed to by the Ld. Counsel for the partiewithout going into 

the merit of the case,,Respondent No.1 is hereby directed to consider 

the pending representation at Annexure-A15 and communicate the 

decision/disburse the salaty if otherwise admissible for the period 

from October, 1999 to May, 2009 within a period of three months of 

the date of receipt of the copy of this order. 

With the above observation and direction this O.A. is 

disposed of at the stage of admission itself. No costs. 

Send copy of this order to the Respondent No.1 

(together with the copy of this O.A) by Registered Post at the cost 

of the Applicant. Mr. Sahoo, Ld. Counsel appearing for the 

Applicant undertakes to deposit the required postagesby tomorrow. 

Copy of this order be Mso sent to the Ld. Counsel 

appearing for the parties. 	

XWL'I ~ 4IR 

K .M. 


